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Title : Need to provide funds separately to State Governments instead of annual plan under centrally sponsored schemes.
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MADAM SPEAKER: Rest of the *Zero Hour' matters will be taken up at the end of the day. There will be no Lunch Hour.

MADAM SPEAKER: Now, Item No. 15 — Matters under Rule 377. Hon. Members, the Matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters under Rule 377 today and are desirous of
laying them, may personally hand over slips at the Table of the House within 20 minutes. Only those matters shall be
treated as laid for which slips have been received at the Table within the stipulated time and the rest will be treated as
lapsed.
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